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PRIVATE COLLEGES (REOULATION AND CONTRQL) ACT, t9W. 46P 

THEJAMMUAN~KASI~MIRPBWATECOLLEGD . 
(RE&JLATIONAND CONTROL) ACT, 2984- 

(Act NO. XI1 of 1984) 

---- 
(Received the ~ ~ s e n t  of the Governor on 16th April, 1984 crntCprrhli.thed 

in the Government Gazette dated 18th April, 198 4.1 

An Act t~ pruvIdehrtht rqniatjOll a ~ d  cant rcul of private co&&ea, in 
thestate. 

Be it enaetcd by tllc Jammu a d  Kashmir State Legislature in the  Thirty- 
fifth Yeac of thc Rcpublic of India as h$to.vvs :- 

I ,  Short rit1,e axlent and comm~nccnrcnt.- ( I )  This Act may be called 
the Jitmmu and Kashmir Private Colleges (Regulation and Control) A&, 
1984. 

(2) It shall axtend to the whole of the State of Jammu and Kashmir. 

(3) It shall come into force on such date 8s the Governmenl mag, hv 
notification in the Government Gazette, appaint. 

2. Definitiorrs.- In this Act: unless the context otherwise requires, 

(a) "Act" means the Jammu and Kashrnir I'rivate Colleges (Repfation 
and Control) Act, 1 984; 

(b) "Aided College: ' means a private college which is recognized by anci 
is or has been receiving grant-in-aid from the Government; 

(c) "College" means an educationai institution meant for imparting 
edtucati'on above Highcr Secondary: (1 0+2 level ) and up to Bachelor's 
degree affiliated to the University of Kasiimir or University of Jomri~u 
a d  includes- 

(i) Honours courses, Colleges of Education; and 

(ii) Lands, buifdings,  playgrounds, hoste ls  and movable 
properties such a s  furniture, books, apparatus, maps and - 
equipment, owned by and used for the activities of the educational 
instituion. 

(d) "Competent authority" means any officer not belod the rank 
of a Principal of a Degree College appointed by the Government for 
c a w i n g  out the purposes of this Act; 

(e) "Educational Agency" means any person or body of persons, 
society o r  a Trust duly registered with the Government and 
permitted to establish, run or maintain any private college under tk& 
Act; 



( f )  "Government" means Bovernment of Ja mu and Kashmir; I 
(g) "prescribed" means prescribed by the ules made under this Act; 1 I 
(h) "Private College" means a college esta run or maintained 

by an educational agency and 

(i) "Recognised College" means I 
(i) "@njversity9' means the University of hmir or the University of 

Jahmu as established under any law by the State Legislature. 

3 .  No Private College lo be estsblislre or run without prior 
permission.- (1) No private college shi%Htie csra shekI, run or maintained 
without the prior permission, in writing of the 

(2) The Government shall prescribe t$e 
the grant of permission to establish, ruq or 

4. . Recogtritio~t of 
contained in the 
shall, by notification in the 
authorities for the accord of 

(2) The Government shall 
grant of such recognition. 

(3) Existing colleges shall be deemed to be r cognised for a period of 
one year from the date of commencement of this - ct, whereafter they' shall 
have to follow the prescribed procedure. f 

5 .  Publication of list of colleges.. The shall on or before 
the first day of May each year, publish in Gazette, a list 
containing the name of every college which 
Act together with such particulars of 
necessary. 

6 .  Grant-in-aid.-The Government 
aid to the recognised private 
the conditions to be fulfilled 
grant-in-aid sha!i bc 

7 Managenler~t of private colleges.-All pri college$ recognised 
under this Act and duly reg~stered with the shall be mo~ntained 
and run by the educational agencies in 

8. Restriction on alienation of property aided collagrs. ( I )  
Notwithstanding anything contained in any law time being in force, 
no sale, mortgage, pledge or transfewof in respect of any 
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property of an aided college shall be made or orrated except with the @'kW 
permission of competent autharity. No such permission shall be 
if, in the opinion of the competent authority, such permissim wili & U T ~  
affect the working of the college. 

(2) Any transaction made in contravention of su6-section (1) ahali be 
null and void. 

9. Property to be in !he name of the educ~tional agency.- Any property 
or assets owned, hold or acquired by any person for or on behalf of m y  
private college, shall for the purposes of this Act, be deemed to be the 
property of the educational agency notwiithstanding t b t  such properly 
stands in the name of any indjvidual. 

(2) The academic and other qualifications required for teaching and non- ' 

posts in Government service. 

11. Cotadirions of service of stag in aided colleges.-The conditions 
of service of teaching and non-teaching staff in aided colleges 
including conditions relating to  pay, gratuity, provident fund 
and age of retirement shall be such as may be prescribed by the 
Government . 

12. Taking over of aidedcol1egeu.- ( 1  ),The Government may in the public 
interest take over the management of an aided college for a period not 

- exceeding five years whenever it is convinced that the education& agency 
running the college has not fuifilled any of the provisions 6f this Acl or the 
rules framed thereunder or w,hc~.fi i t  appears ,&at the aided college hs not 

. bang run satisfactorily Before taking ovpr any such college undw this % 

provision, thc Government shall give due notice to the edueationaf lvrfency 
concerned to show cause against the proposed take over. 

(2) In cssc of emergency. where the Gwernmcnt is satisfied that such 
a course of action is necessary in the interests of the students of the college, 
that may, without any notice under sub-sect!on (1) to the educational 
agency-take over the management of any eided college after the publicatkn 
of a notification to (hat elkct  in the Government Gazette. 

(3) Where any college has been taken eyer u@er sub-section (2) the' 
educational agency may subsequently apply to the Government fer  










